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Mew Delhi: this the /6~ day of August,199%
KON 'BLE MR, SoRo ADIGE, VI CE CHAI R AN (p) &
HOW *BLE AR,KULDIP SINGH ,AEMBER(I)

shri Sshyam Singh,
s/o Shri Bhule Ram,

Chowkidar,
Planning Circle, '
Cent ral yater Oommission,
o“o”l U,
Faridabad(ﬂary&na) ceeses fpplicent,

(ey Adwcate: shri K.L.Bhandula)
| Yorsus

9. Secretary to

. the BGo:t, of India,
Ministiy of uwater Resources,
~Shrem Shekti Bhawen,
NQU Dalhi-OO?.

20" ﬁ'laimdi
Cent ral Uater mmm:lssion,
Sewa Bhawan,
R KoPuram, ‘
New Dalhi =00 66,

3., Chief Engineer,
tbper Jamtna Circle
al sndil Bhawen,
warie Sarsi,
New Delhi,

4, uperintending Ehgineer,
Planning Circle,
Central Water bmmission,
NH=1 v,
Fari dabad(Haryana) coeess RESPONdents.

(By adwcate: shri Aa.K.Bharduaj )

| ORDER |
HON *BLE MR, S; Ry ADIGE, VICE CHAI A1 AN (a),

oplicant prays that his request for
wluntary retirement dated 27.5.9 (mnexure-11)

be disregarded and he may not be treated as wlwntardly
retired on 31.,8,98¢

yd
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27 Heard both sidesd

% It is not denied that applicent has been
taken back on duty on 742499, by cancelling thg
order accepting his wluntary retirement; the
intervening period has been regularised and gpplicant

had been pald salagy for the same.

4 Buring hearing spplicant’s counsal Shrt Bhandul a

asserted that spplicant hagd sﬁbmittad his request

for wlwmtary retirement in disgust at the hapassment
¢ being meted out to him, and also asserted that

after being taken back on duty, epplicent had nouw been

&ransferred out of Delhi as a part of the continuing

harassnentd In this connection, shri Bhandula

° submitted that applicant yas an ex~servicenan who
had al yays served the department with integrity ang
diligence.

5, As the ordor accepting spplicantfs wlwtary
rotirement has been cancelled and the intarvaning

pariod has begn regularised, no orders on that gcorg

é

need to be passed by the Tribunal§

6o Howswer, in regard to spplicant’s compl alnt
of harassment, b transfar out of Qelhi as 4 part
of that haras'saen’t, we trust that 1f he rep rasents
to the autho rities, the samg will recei ve due
attention at en gppropriately senior levsl,

2 The 0.4A. is disposed of acco rdingly s’ Mo costs,
( Kulolp sINGH ) ( S.R.ADIGE )
me1BER(D) VICE CHAIRMAN(p),

/ug/




